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jder dated 24-I9-263. 

Heard Mr.Sanj i Mehfl t, I earned 	un sel 

fr the Alicant and M 	N.Mishra,carned Stariine! 

C-unsol f-c th jescr- ndents. 

In this r'riina1 kiicati.-n,the. Alioant 

has cme u r  with a Slrievance that a1U,uh he had 

r]ed as a casual 1aourer and had acui red 

tnracy status when the Res ndts t.k action 

frr fi11in u 	31? jnsts of G4nrn1 and 225 j.,osLs 

of Gr.D in the year 19 	thrnu!h puslic advrtisit 

did nt cnsirier his cae for a, peintment.He had 

alsn maie rejrestetion t that effect to the Sc, 

?eLSoflr,l Cfficer vide his lettc dated 25,11.199j. 

He has thàrefore,apprched this i'riunldirect 

the Res-fldits to !ive him apprintment either as a 

Gançrafl or a Gr.o em.l,yee in th 	r!anisatin. 

The Resfldts have oosed the 	cieina1 

Aplicatin on the 	run -i rf limitatin aase on 

merit. rhey have also feund the a1i'ation to óe 

hih1y exa!erated and de1d of any merit.They have 

also ieinted out that it was fcc the A;ç1icant to 

t, the advertisement whiCh Was made in 

the year 1g(nnxure_2) and had he resrnded t 

that his casc would have .i received due cnsidecatirn. 

Havin! noc done so,he cannot cLaim an 	eiefits i--'2. 

pfI tQt. icc 	1 the reafls o f de1a, 1ches 

and his inai1ity forrna1l to aly for considerati"fl 



aEair15t rular 	intme'nt. the have cpposed thte  

plicatin/claim of the al1cant. LI 

uavin: c".nsic1erd the facts and Circumstances 

of the case and also the merit of the rival con.entirnS 

f the arties,I am satisfi& that the 	licant has to 

olame himself for all the delay •3nd the story of miss& 

chances that he has rjected in his Criinal A1ication. 

he shøu)d have known that 'God helps those who helj 

thernselves'.However,I find that the a'licant had 

suømi ttecl a representatirn to the S enir' r 1 ersnn el 

fficer, S. Railway,Y.hurda Rod requasZdnT. him to 

consider his case for apointmt in any Gr.D/Ganrr 

post considerinp. the fact that he had conside:aól 

record of service as casual laourer.He had received no 

instruction frrn the personnel officer ofl  his represtati-n 

dtd 25.11.91I,Althuh the APplicflt should have appli 

in the prescrl-& form and put the ejplicabir.n form in 

the drep •v  kept in  the c/o thc n &M,i<1-urda Re ad out 

havin! rerd to the fact that the Applicant who was a 

casual worker is unlikely tv •e aware •f all the formalities 

cnnect& with such matters, the aespofld&ts could have 

d1sed him t fl1ew the correct precedure as eiven in 

the empleyment notice dt. 5.11.93.wever, with the 

efflux of time there is hardly any score to cure the 

sib.iEtlfl.The Aplicaflt shall have to accept that he 

missed the • portunit' dbee to his lack of allerthess 

and dOinQ ri!ht thing at the right time. 
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Hrwev,havine rew ,ard te the facts an 

circumstances of the case that the Alicant had 

wr'rked frr one year as a casual laSurer in the 

Deartment/Cr.aniation, his CisC should óe cc,nsider ed 

IV th y 	Respondents fe-r i'c1usinhjs name in the 

live Casual re!ister;if he fu1fi11 the other Cflditins 

with the a've DSetvatjofls and directirns, 

this OA is di'csed Of.Ne Cests. 

Vi ce-Chal rman 


